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the 13th day of November, 2002
HON'BIE SH. KULDIP SINGH, MEMBER (1)
HOM'BIE SH. M. P SINGH, MEMBER (A}

Sh. S.MN.MNarnl

Betired Kr. (Commercial Manager
Nﬁffh"rﬁ Railt

rd{a C-161, Surgims! Vihar
PDelhi-=110092.

(By Advagate: Sh. B. 8. Mainee)

The Seoretary
Neilwasy Hnsrd
Miniatry of Hailways
il RBhawen,

i

3. The Chiet Commercial Manager,
Northern Railway ..
Rerads Housme,
vew Delhi.

(By Advanate: Sh. V.5.R.Krisghna?

\
N & OB DE R (DRALY

By Sh. Kuldip Singh, Menher (J)

Anplicant in this casge impugnsg an arder dated 1432002
vids  which he has been awarded punishment of rednction in
pengion and his pension  has heen kept at  the minimum of

Re. 12758/- on permanent hasis and alan to forfait thae entire

2. Ry gaamsailing this arder, though the applicant had tfaken
variocus grounds but one of the ground taken by the ayn}iﬁqﬁ#
iz that this order ig itself a non-speaking order and no

reasnns have hsen asgigned ss to how the President had reached

hY
to this conclusion holding the applicant guilty nor any reason
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P ",
PE
Ting the puni
oe ¥ the HUPRLD was zalan
Pregident.
5. We hava the mattear.
Yhat sgshould r. The law
requires that when such ltike disciplinary auvtharity passes an

autharity. in the arder, the digoipnlinary sutharity gheould
/’
f alan give reasonings as to why the applinant had heen Theld
guilty the particular punishmed is heing impoged. The
.
pernaal  of the entire order does not show at all if ta =~
. N 1714 - £
Ag it fails tfo ahout the pleag
and how the =zame haves besen dealt with
hy the digcgipnlinary authority.
PA & Hence, we are ol the gonsidered opinion that this order is
[
- g non-gneaking one and as such we are nf the wview fthat Lhs
same oannct he sustained and ig liahle to bhe qguashed.
Accordingly, we guash the impugned arder and remand the osgzs
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